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Dated this the 19th day of June, 2026

O R D E R

The order dated 20.05.2026, directing the Investigating

Officer  to  complete  the  investigation  on  or  before

20.06.2026 and file reports in all cases, not complied so far

and reports being filed repeatedly seeking further time. 

Therefore, it seems that the Investigating Officer is not

properly  investigating  these  crimes,  as  directed  by  this

Court. Hence, this Court is forced to consider change of the

Investigating  Officer  and  entrust  the  investigation  to

another  Officer  having  time  to  investigate  these  crimes,

unless  the  Investigating  Officer  is  able  to  complete  the

investigation  and  file  reports,  within  a  period  of  three

weeks, as submitted by the learned Public Prosecutor. 

Post on 08.07.2026.

   Sd/-

A. BADHARUDEEN
JUDGE
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